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the State level. Thjs has been done
with a view to achieving higher con-
sumption of fertilisers, particularly in
the rainfed areasy and other areas
where the existing level of consump-
tion is low. The lead manufacturers
would also be associated with the
State epartmerts of Agriculture,
both at the district as well as State
levels in assessing the fertiliger re-
quirement and also taking up other
measures like demonstrations of fer-
tiliser use and training of fertiliser
dealers & farmer in the handling and
use of chemical fertilijsers and build-
ing up fertiliser statisties.

Fertilizer for
Season

Requirement of
Rabi

3412. SHRIMATI KRISHNA KAUL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) what js the estimated require-
ment of fertilizer for the current Rabj
season; and

(b) what is the total production o:
the ‘fertilizer quring the gbove period?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE
MINISTRY OF AGRICULTURE
(SHRI YOGENDEA MAKWANA):
€a) The assessed gross requirement of
tertiliser nutrients for Rabi, 1986-87
(October, 1986 to March, 1087) season
is 55.13 lakh tonnes of N+P-+K.

(b) The Tikely production duting
Rabiy 1986-87 season is 37.64 lakh
tonnes of N+P. There is no indige-
nous production of K.
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Diversion of Funds for Relief Work
for Rehabilitation

341«<. SHRI J. P. GOYAL,: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government have re-
ceiveg any reportg about diversion of
funds meant for relief work for re-
habilitation 0; people affected by
natioral calamities Ih various States;

(b) if g0, what are the details in
thig regard; and

(c) what action has been taken in
Yho matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
_AND COOPERATION IN THE
MINISTRY oF AGRICULTURE
(SHRI YOGENDRA MAKWANA):
(a) No, Sir. Ceiling of expenditure
for relief works in the wake of
drought, flood etc. is approved item-
wise. Assistance is released on the
basis of progrzss of expendijture re-
ported by the concerned State Gov-
ernment against each item.

(b) and (c) Do not arise.

Appreval Building Plans by DDA in
the names of persons holding Power
of Attorney

% 3415 SHRI J. P. GOYAL: Will the
Ministey of URBAN DEVELOPMENT
be plzased to state:

(a) whether it 15 a fact that Delhi
Development  Authority  approves
buildings plans in the namaes of the
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persons holding General Power of
Attorney in respect of residential plots
of land;

(b) whether it js also a fact that a
large number of people have sold their
plots of land at exorbitan:t prices and
given the purchasers a General Power
of Atforney;

(c) what jg the legal status of this
Genzral Power of Attorney and whe-
ther it is a valid document; and

(d) what are the reasons for which
the DDA approves building plans in
the names of those holding such
General Power of Attorney?

THE MINISTER CF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH):
(a) No, Sir. Tt

(b) Some instanceg have come to
D.D.A’s notice.

(¢) The status of General Power of
Attorney is that of an agent only. It
is a valid document recognised under
law for purposes of performing func-
tions on behalf of the executant of
the power of attorney but it doeg not
in any way transfer the title of the
proparty. The executant has the
liberty to cancel the power of attor-
ney.

(d) Does not arise in view of reply
to part (a) above.

International Seminar on Rols of
Local Government in Developmeat

3416. SHRI J. P. GOYAL: Will the - -

Minister of URBAN DEVELOPMENT
be pleaseq to state:

(a) whether the migratjon of th'e
rural population to the cities is conti-
nuing;

(b) if so, what are the main reasons
therefor,;

(¢) what efforts have been made
towards well distributed and banance
pattern of development;



